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a very delicate and urgent matter of
public importance under Rule 377.

A serious situation ig prevailing in
Dandakaranya Project area in Madh-
ya Pradesh. The friction between
tribals and the refugee settlers in this
part is being exploited by a variety
of people. Some local leaders, on
their part, instigate the tribals
against the Bengali refugees for poli-
tical purpose. The tribals were also
exploited by unscrupulous seltlers by
Jocal touts. They were often given
only Rs. 100 for 10 maunds of paddy
and duped of land. The toutg in
league with banks and DDA officials
are exploiting the adivasis also. The
officials never mention the cost at the
time of giving seeds but later recover
a fancy price. For a pair of cows
Rs. 17,750 was sanctioned, but the
officials bought the animalg for them-
selves. The beneficiaries complained
that they were given cows worth not
more than Rs. 300-400/- a pair. This
is the situation prevailing in Danda-
karanaya Project area. The tiibals
and the refugees are exploited by
local administration and DDA officials.
They are creating friction between
tribals and the refugees. So,
I urge upon the Government to
take a serious note of this situation
and steps be taken for development
of harmonioug relations between
them. Steps should also be taken to
see that the refugees are not cheated/
exploited by the D.D.A. officials.

Personally I want to appeal to you,
Sir, that in view of the explosive
situation in North-Eastern region,
proper conditions should be created
regarding the tribalg and non-tribals.
This has happened in Dandakaranya
area. I request you to gjve proper
instructions to the Minister for Par-
liamentary Affairs who may ask the
Home Minister to make a statement
on the floor of the House.

MR. CHAIRMAN: Mr. Ratansinh
Rajda.

(v) PROBLEMS OF WORKERS OF NEW
JEHANGIR VAKIL MiLLs LTp., BHAV-
NAGAR.,

SHRI RATANSINH RAJDA (Bom-
bay South): Sir, I want to raise an
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urgent matter of public importance
under Rule 377. A serious situation
hag arisen in Bhavnagar, a medium
gsize town of Gujarat. A composite
textile unit, namely, the New Jehan-
gir Vakil Mills Ltd., is hard hit by the
mismanagement, mal-administratjon
and unfair economic behaviour of the
present management. The 3,000 work-
ers have lost their employment and
nearly 15,000 souls are put to untold
misery, economic hardship and starva-
tion. The management starteq indulg-
ing into economic misbehaviour from
1978. The Managing Director turned
this economically viable unit into his
household wunit. Directors of the
Board of this Company resigneq and
only husband, wife and son were con-
ducting this public limited concern in
their own way and manners which
ultimately resulled into huge losses
particularly in those days when other
textile units were earning huge pro-
fits. The attention to the deteriorat-
ing condition of these mills because
of the mismanagement and mal-
administration was drawn by the local
textile unions of Government of India
and Government of Gujarat,

The Government, indeed, appointed
an investigating Committee vide their
order No. S.0. 55(E)15/IDRA/T9
Ministry of Industry, Department of
Industrial Development, New Delhi
dated 27th January, 1979. The Com-
mittee aftey making full and complete
investigation submitted their report
to the Government of Gujarat. The
State Government examined the
report of the Investigation Committee
and its recommendations carefully
and they have communicated their
views to the Government of India to
the effect that the course of action to
prevent the apprehended closure of
the mills should be taken. The
management has continued mal-
administration anq failed to make
payment of earned wages to the work-
ers on due dateg thus violating the
statutory legal provisions. The
management assured the workers that
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the payment of the earned wages will
be done on 8th, 8th, and 10th July,
1980. Having assured the workers,
management failed to do so. This mis-
behaviour and betrayal of manage-
ment, ended the patience of entire
labour force of that unit as it was the
last straw on camel’'s back. The
workers declared that they will work
only after they get their wages. This
situation is brought to the notice of
the Government of Gujarat. Accord-
ing to my information, the Chief
Minister had done something for their
regular payments but the manage-

ment has not heeded to his request

also.

Under the circumstances, I demand
prompt and immediate action by the
Industry Ministry to solve the prob-
lems of 3,000 workers of this New
Jehangir Vakil Mills Ltd., Bhavnagar.

(vi) REPORTED LOCK OUT DECLARED BY
EAsT INDIAN MoTION PICTURE ASSOCIA-
TION IN WEST BENGAL.

SHRI NARAYAN CHOUBEY
(Midnapore) ; Sir, under Rule 377 I
want to raise a matter of urgent pub-
lic importance.

A serious situation has developed
in the cinema industry in West Bengal,
The owners organisation the East
Indian Motion Picture Association has
unilaterally declared lockout. A large
number of cinema houses are closed
for years. The owners refuse to
negotiate on the new Charter of
Demands submitted by the Bengal
Motion Picture Employees Union on
the expiry of the previous agreement
on pay scale. The owners are creat-
ing a crisis to foi] the attempt of the
State Government to further the cause
of regional pictures. The Union has
calleq for 3 days strike in all cinema
halls of West Bengal on 26th, 27th and
28th July, 1980 to face the attack of
the owners. It is really a serious
situation for the cinema industry of
West Bengal and the Government
should immediately intervene to bring
a solution.
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(vii) REPORTED BURNING OF HOUSE OF
City MAGISTRATE, MUZZAFARNAGAR BY
CERTAIN DEMONSTRATORS.

=t oA feg (Rawisg): awfa
oY, feadt afaege ARIBTTIL, I,
ot f6 oF gfesm &, & 93X %t $o T2um-
FIF@N A, A T97 Fga avmg T F
deA A azxaT FC @ d 1 A fom v
aﬂ;ﬁ?ﬁf(m% UF TATH_A & THo
U0 Qo FX R T, A AN T I
qIRTR 1 A2HIT ST | g8 e
wig#Y 9271 ¥ a7 wyafeam 41 A
¥ 39 FF@ § g afgwfal o
FAIRAT H HiGF 21T § | T ATAA
FaF e H A g (5T %
g% Sifq famRd F ST &
a1y &t g & fowad 4t afew
T 3% Arfq F T F IIA TE
sfgatfet & @iy ifgar & 9w
gra ag fae-3Ra I7@ ZrO AGTH HUHAIT
T HTLOT JIAT AT WT @ |

gL gra afe gq famr § 9%
FIAIE! T B T QT 3T FT AAAA U2
TEAT | GHEE FIT FEAT WA
HIAWT & | FI TEATET & WRW &7
T, 7eqaT oAl 0 Gt FHAT
AT gateqriga &1 AT |

st ghiw = fag e (AeET):
AR AGI&H, A TIT AHT ATHAT 2,
3 9T qriTatEed soad & fafaees,
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1@ &, AR BT Foree fvnr T @R,
AT Fgigfwat 19T & ag fAgvemr
T TR (wwnw)



